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UTTAR PRADESH POLLUTION CONTROL BOARD

Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppcb.com

______________________________________________________________________________________
 Validity Period :03/02/2024  To  02/02/2029

         

 To ,
                 Shri  GAURAV  GUPTA
                  M/s  Quair International Pvt Ltd.
                  MASOORA ROAD VILL RATAUND,SHAMLI,247773
                  SHAMLI
         

 
                 Please refer to your Application Form No.-   23804947  dated -  23/12/2023. After examining the
application with respect to pollution angle, Consent to Establish (CTE) is granted subject to the compliance
of following conditions :
         

Ref No. - 198013/UPPCB/Circle3(UPPCBHO)/CTE/SHAMLI/2023 Dated:- 03/02/2024

Sub : Consent to Establish for New Unit/Expansion/Diversification under the provisions of
Water (Prevention and control of pollution) Act, 1974 as amended and Air (Prevention
and control of Polution) Act, 1981 as amended.

1. Consent to Establish is being issued for following specific details :

A- Site along with geo-coordinates :
B- Main Raw Material :

Main Raw Material Details
Name of Raw Material Raw Material Unit Name Raw Material Quantity
Sugarcane 200 TPD Metric Tonnes/Day 200

Food Grain CIP Chemicals
(Alkali) 50 kg/day

Kg/Day 50

Lime 400 kg/day Kg/Day 400

C- Product with capacity :

Product Detail
Name of Product Product Quantity

Jaggery and Khandsari (25 MTD) 25.0

D- By-Product if any with capacity :

By Product Detail
Name of By Product Unit Name Licence Product

Capacity
Install Product

Capacity
Bagasse Metric Tonnes/Day 70 70

2. Water Requirement (in KLD) and its Source :

Source of Water Details
Source Type Name of Source Quantity (KL/D)

Ground Water (within
premises)

Borewell 5.0

3. Quantity of effluent (ln KLD) :

Annexure-1
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Effluent Details
Source Consumption Quantity (KL/D)

Domestic 3.0
Industrial 0.0

4. Fuel used in the equipment/machinery Name and Quantity (per day) :

Fuel Consumption Details
Fuel Consumption() Use

Others 10.0 Bagasse for Boiler 2 TPH
Others 2.5 Biogas for the same boiler
Others 0.100 Diesel/Gas/or as approved

by CAQM for DG Sets 100
KVA (02 Nos.)

5. Status of Environmental clearance.
6. For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish

again. No further expansion or modification in the plant shall be carried out without prior approval
of U.P. Pollution Control Board.

7. The industry is directed to furnish the progress of establishment of plant and machinery, green belt,
Effluent Treatment Plant and Air pollution control device, by 10th day of completion of subsequent
quarter in the Board.

8. Copy of the work order/purchase order, regarding instruction and supply of proposed Effluent
Treatment Plant/Sewerage Treatment Plant /Air Pollution control System shall be submitted by the
industry within 6 months to the Board.

9. The industry will not start its operation, unless CTO is obtained under water (Prevention and control
of Pollution) Act, I974 and Air (Prevention and control of Pollution) Act, 1981 from the Board.

10. It is mandatory to submit Air and Water consent application, complete in all respect, four months
before start of production, to the U.P. Pollution Control Board.

11. Legal action under water (Prevention and control of Pollution) Act, 1974 and Air (Prevention and
Control of Pollution) Act, 1981 may be initiated against the industry without any prior information,
in case of false submission of information or non compliance of conditions imposed in this CTE.

12. Unit shall comply the conditions of Environmental Clearance granted by the competent authority.
13. Unit shall comply with the conditions imposed in NOC granted by CGWA for ground water

abstraction.
14. Unit shall install electromagnetic flow meter at water source and outlet of ETP, and maintain the

records of water abstracted and treated effluent recycled or supplied to irrigation.
15. The unit shall install adequate APCS to achieve particulate emission standard of 150 mg/Nm3.
16. The industry should ensure the operation of the ETP and APCS in such a manner that it confirm the

standards lay down under the notification issued by MOEF&CC vide its GO no GSR .35 (E) dated
14/01/2016.

17. The industry will ensure the continuous and uninterrupted data supply from the OCEEMS to the
CPCB and SPCB.

18. Industry must strictly comply with the various provisions of notification no.1533 as amended issued
by MINISTRY OF ENVIRONMENT AND FORESTS, New Delhi dated 14th September, 2006 &
follow the Norms of Water (Prevention & Control of Pollution) Act 1974, Air (Prevention & Control
of Pollution) Act 1981 and Environment (Protection) Act 1986.

19. Unit shall use Bio-briquette as co-fuel with main fuel in the ratio of minimum 20 percent in boiler
subject to its availability.

20. The industry shall adopt an effective environment management system and environment
management plan to protect the environment. Due priority should be given for greenery development
and rain water harvesting in the factory premises and around.

21. Unit shall develop Green Belt in minimum 33 percent area of Industrial Premises as per the
provisions laid down in office order no. H16405/220/2018/02 dated 16-02-2018 of U.P. Pollution
Control Board. The copy of said office order is available on the website of U.P. Pollution Control
Board www.uppcb.com.
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Specific Conditions:
1. This Consent to Establish is being granted to M/s. QUAIR INTERNATIONAL PVT. LTD. for
establishment of a unit at Village Rataund, Masoora Road, Shamli (Khasra No. 279, 291, 292) for
Production of Jaggery and Khandsari 25.0 MT/Day ONLY. In case of any change in production
capacity, process, raw materials use etc. the industry will have to intimate the Board. For any
enhancement of the above, fresh Consent to Establish has to be obtained from U.P. State Pollution
Control Board.
2. The sewage/ domestic effluent of the unit should not be more than 3.0 KLD and treated through
Septic Tank.
4. The unit shall ensure to install Effluent Treatment Plant of capacity 40 KLD as proposed in
Feasibility Report submitted with application form.
5. The unit shall ensure that no industrial effluent will be discharge outside the industry premises and
maintain Zero Liquid Discharge as proposed in Feasibility Report submitted with application form.
6. Continuous Progress report should be submitted to this Board by each date of 10th of every month
regarding installation of Plant, Machinery & green belt, APCS/ Effluent Treatment Plant etc.
7. Cooling/Scrubbing water should be totally recycled in process. Don’t discharge any industrial
effluent from the unit.
8.  The unit shall ensure to install Air Pollution Control System as proposed (1) Cyclone Type Dust
Collector, Wet Scrubber on Boiler 2.0 TPH Capacity with 20 Meter Stack Height from ground level
and ladder, plate form and port hole.
9. Roof top rain water harvesting system should be installed in premises to conserve the rain water.
10. Solid waste generated from the unit should be treated properly so that no caused Air, water or
soil pollution.
11. Prior to abstraction, industry shall obtain a No Objection Certificate from U.P. Ground Water
Department for abstraction of ground water.
12. The unit will not start its operation, unless Consent to Operate is obtained under Water
(Prevention and Control of Pollution) Act, I974, Air (Prevention and Control of Pollution) Act, 1981
from the Board. It is mandatory to submit Air and Water consent application complete in all respect,
one month before start of operation of unit, to the U.P. Pollution Control Board.
13. The unit should be complied the provision of Environment (Protection) Act, 1986.
14. Exhaust stacks of proposed CPCB-IV Plus DG sets of 100 KVA (02 Nos.) should have 2.0 meter
high above nearest roof top. For control of noise, acoustic enclosure should be installed on DG Sets.
15. The unit shall ensure to comply the directions issued regarding DG Sets by Commission for Air
Quality Management in Delhi-NCR and Adjoining Areas.
16. This NOC is issued purely from environmental angle and the Board will not be responsible for
any claim, counter claim, ownership, partnership, land dispute etc. of the unit.
17. Unit should develop minimum green belt 20 meter wide around premises or 33% total area of
land whichever is minimum, covered by the plantation of tall trees of suitable species as per the
guidelines set up by the Board vide its Office Order no.H- 16405/220/2018/02 dt. 16/02/2018. The
copy of this guideline is available at URL http://www.uppcb.com/pdf/Green-Belt-
Guidle_160218.pdf. You are directed to develop Miyawaki Forest as per the SOP available at URL:-
http://www.upecp.in/TrainingSession.aspx.
18. Under the Noise Pollution (Regulation and Control) Rule 2000, the industry shall take adequate
measures for control of noise from its own sources within the premises so as to maintain ambient air
quality standards in respect of noise to less than 75 dB(A) during day time and 70 dB(A).
19. Industry shall abide by directions given by Hon'ble Supreme Court, High Court, National Green
Tribunals, Central Pollution Control Board, Uttar Pradesh Pollution Control Board and Commission
for Air Quality Management in Delhi-NCR and Adjoining Areas for protection and safeguard of
environment from time to time.
20. The industry shall provide adequate arrangement for fighting the accidental leakages/discharge
of any air pollutant/gas/liquid from the vessel, machinery etc. which are likely to cause fire hazard
including environmental pollution.
21. Industry shall submit first compliance report with respect to conditions imposed within 30 days
of issue of this permission. Please note that consent to Establish will be revoked, in case of, non
compliance of any of the above mentioned conditions.
22. Concealing the factual data or submission of false information/ fabricated data and failure to
comply with any of the conditions mentioned in this order attracts action under the provisions of
relevant pollution control Acts.
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Regional Officer
UPPCB, Muzaffarnagar 

                   

Copy To -
 
                   

Regional Officer
UPPCB, Muzaffarnagar 

         

					Please note that consent to Establish will be revoked, in case of, non compliance ot any of the above
mentioned conditions. Board reserves its right for amendment or  cancellation of any of the
conditions specified above. Industry is directed to submit its first compliance report regarding above
mentioned specific and general conditions till  03/03/2024  in this office. Ensure to submit the
regular compliance report otherwise this Consent to Establish will be revoked.

Dated:- 03/02/2024
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